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Sh. S.P.Mehta

the General Manager
Northern Railway
Baroda House

New Delhi.

Dh. D.A.Anand

the Divisional Railway Manager

Northern Railway

Bikaner. : .. Respondents
(By Shri R.L.Dhawan, Advocate)

O RDER (Oral)

By Justice V. Rajagopala Reddy:

It 1is stated by the learned counsel for the
respondenté that the order has been complied with.
The learned counsel for the petitioner however submits
that the calculation was not properly made as the
amount is lesser than what\gg héé due to him. I;.Ehat
be so, petitioner may file a representation to the
respondents and respondents may b&~rectiﬁ1e¢ the same

) . b K Covmng .
if  there—is any wrong« CP is closed. Notices issued

to\ldhe respondents™are discharged.
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